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CENTRAL ALr,INIjTR.aTIVE TRIBUN.-iL
PRINCIBAL BENCH

N£y DELHI

0.A .No.2147/93

New Delhi, this day of February, 1994.

Hon'blB Shri P.I.Thiruvengadam, Member (A)

ohri B.D.iuran
s/o ahri Gurbhaj
Block B-3-B/6-C,
Danakpuri, Neu Delhi.

(in person)

Us.

1. Leutinent Governor,
Raj Niuds, Delhi.

2. Director of Eduction,
Old secretariat , Delhi.

3. Deppty Controller of
Accounts (Funds),
G.P.F.Call, Old iectt.,
Delhi.

4. D.D.O
through Principal,
Govt. Boys ar.baccndary
jchucl No.1, Pala|f\\/illagB,
Neu Delhi.

5. Chief secretary, ' •
Delhi Hdministrat ion,
5, r^lipur Road, Delhi.

(By Mrs.Meera Chhiber, Advocate)

. .Applicant

(Respondents

ORDER

At the time of his retirement on 31-5-1993

the applicant uas functioning as Principal, Gout.Boys

Senior secondary School.No.1, Palam Uillaqe, Neu Delhi.
i'efi

His entire DCRG has still not released and hanca this

O.A. has been filed for a direction for the release of

uith-held DCRG on enhanced/reuised rate with penal

interest. In the o.A, relief regarding the release

of prouident fund amount had also been sought , but

since the payment has oince been arranged subsequentiy-

.ijfe wa-s dee idarl -in the; O.A. i-4+al this relief will not
I . i dvSL_ .|s V< SS -e^v7

bs stressed-*

2. T4ttrt''jTie applicant appeared in parson. The

applicant advanced the follouing contentions:-

(i) Before his retirement the administrative

imi
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Officer (GOC) in his letter dated 13-5-93

addressed to the ccncarned Pay 4 Accounts

Officer had indicated that from the

gratuity it- mill be paid, no amount uas
r, . 4.

to be uithheld and advised the Pay 4 Accounts

Officer for submitting the necessary

authority to enable draual of DCRG in

fcavour of the applicant.

(ii) In furtherance to the abowe, the Pay 4

Accounts Officer issued authority for

payment of DCRG to the applicant vide

his order No.PAO-1(1079)BDb/DCRG/RKP/A48

dated 29-5-93. This authority letter was

addressed to the Principal of the School

from tjhich the applicant retired,

(iv) Inspite of receipt of the payment authority

dated 29-5-93, the Vice Principal of the

School who is the Drawing 4 Disbursing

Officer did not take any action for releasing
• '

the DCRG amount of Rs.78,375/-.

(v) h number of representations were made by

the applicant in person and by uay of

letters but all his efforts failed. The

applicant was functioning as Principal

only for a period of one year and 3 months

and during his stay he never took over

or held the charge of furniture.

3. Dn his pursuing them-ttar, a committee comprising

D.C^A , (Educat idin) , Vigilance Officer (l) and Accounts

Officer (Audit) was constituted to m^ke a report on

furniture accounts in respect of the school. This

Committee which visited the school on 21-9-93 recommended

that the DCRG of the applicant may be released without

further' delay.
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4, rt3 a follou up to tha reccmmendjt i^ns cf the

^ above Committee, a letter was issued by the Deputy
Educatiun Officer to the Uice Principal of the ochool

instructing that steps be taken with regard to

verification and maintenunce of the stock uith regard

to furniture. The said instructions also mentioned

that the DCHG of the applicant should be released

forthwith subject to the condition that if any financial

lapse of the applicant is established, the same could

be recovered out of the relief in pension admissible

to him,

4, It is the case of the respondents that the

applicant was over all incharge of the school and had

not properly handed over the school property where

there was defic ienc yjspec if ically the prescribed forms

for handing over had not been filled by the applicant.

The keys for a few room^(four rooms) which are locked

are still with the applic .nt thereby making it difficult

for the stock taking to be completed,

5, Respondento also produced .fF-:^m statements to

indicate that some amount cf House Allowanc^ of

^ the order of Rb.675/- or so) is to be recovered from the
applicant, also some income tax dues ars to be paid

by the applicant. At the time of argument on behalf

of tha respondents, it was offored that tha DCRG wculd

be released after withholding a proper amount for the

H.Fs.h and income tax^without linking with the stock

'taking and that the applicant should cooperate in the

taking of tha stock separately. The applicant, however,

insisted on the interest on the delayed payment of

t he DCRG,

6, Having heard the applicant in peroOn and the

learned counsel for tha respondents, bc-tftthat the

special Committee appointed to go into the discrepancies

in the furniture stock visited the school on 21-9-93
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cind Qdva report alcnguith the recomr;endat ions. The
relevant portiunS^ra raproducad hereunder;-

"The relevant otock ledger, connected receipts,
voucher files and ether records ccnnected with
the furniture were examined in detail by the
officers with a view te establish the causes
for the discrepancies. Instead of any specific
cause, the following facts came to the notice due
to which it appears discrepancy has occured in
the schuol furniture. '

1, The school was taken over from flCB in the
year 1970 and no proper handing over/taking over
of furniture was done.

2. A fire broke out in the school premises in
the year 1987 and some furniture stated to
have been burnt in the fire but no details of

the furniture burnt was available and as such^
could not be deducted from the balance appearing

in the stock register.

3. rt Case for condemnation of furniture was
initiated during the year 1992 and the same is

• still lying with the £.0. , wistt. (Uest). Had
the above condemnation of furniture finalised,
under the orders cf D.£,, the balance would
have been further reduced, and discrepancies
pointed out now could be minimised.

4. During diacussicn with the Principal, it was
revealed that four rooms of the school building
are still lying locked and then is lot of
furniture in those rooms. The rooms could
not be opened because keys were not reportedly
handed over by bhri BJ auran to the present
Principal flr.babani. To know the exact position
of discrepancy of furnitura it i= vary necessary
to open the four rooms and account for the
furniture lying therein. No action so far by
the Principal Sh.aabni has beent aken to open
theae rooms under the orders cf JOE (Uest) and
account for the said furniture.

5. Besides the above, there is a lot of unservicable
furniture lying in the school premises and for
the same condemnation sanction has nut so far
been obtained.

From the above it is clear that the pooition
of discrepany in furniture as reported at page
63/C by the school ia not the final figure, unless
the entire position cf the furniture as mentioned
above is taken into account.

In this connection it is stated further that
stock register of furniture is not being maintained
properly for the last so many years and no stock
taking of the furniture and other items has ever
been carried out by the ochool authorities. This
is why the present discrepancy could not be specifically
pin pointed. For creating such a situation all
the Principals who have served in the school since
1 970 are responsible for the present state of affsirs.
Sh. BD Suran, Principal (Retd.) cannot be exclusively
blamed for the discrepancies. There are procedural
lapses from the beginning and nobody cared to
streamline the affsirs oh the school in an y order
at any stage. Keeping in view the above position
the Committee is of the view that 3b. BD auran can

hardly be blamed for the present mess exclusively.

Recommendations of the Committee to

set right the discrepancies,
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1. X X X X X X

presgnt. nobody is holdng charge
of property items of the stock.

3. X. . X X X X X

4, Keeping in vieu the above position, the
Committee feels that oh.BD Suran, Principal
(Retd.) cannot be exclusively blamed for the
present discrepancies and it uill be in
fitness of things if his DCRG cheque is
released uithout further delay. In case it
is established that there was any financial
lapse on part of ihri Suran, action for
recovery out of the relief in pension can be
taken up with pension payment authority."

7. Fromthe above report I t hat there has been

no dystem for acco unbejand that nobody was holding charge

of the property returns of the stock. In the follow

up letter of the Deputy Education tifficer dated 27-1C-93

addressed to the Vice Principal, this issue has been

taken note of and instructions have been issued for

constituting a Committee of two teachers for preparing

separate stock registers of servioaible and unserviceable

stores. Thus the mass (as mantii-neri by the Committee)

had bea-^ going on for years. No records were shown to

prove that the stock was handed over to the applicant
•

expressly for custody. The extent of responsibility

of the applicant for any deficiencies in stock is

yet to be established. The Committee as well as the

Deputy Education officer thoughCTit fit to have the

DCRG of the applicant released and take action for

recovery out of the relief in pension if and uhen any

financial lapse on the part of the applicant gets

established. In the O.M. the applicant has also

annexbd a copy of the undertaking dateed 31-5-93 given

by him (an.5) to the effect that ha would have no

objection for recoveries from F.,I.P based on the

account of audit.

8. Rule 68 of Pensi n Rules provides for the payment

of interest in case gratuity is authorised after thsee

iTtonths from the da^ e when it becomes ckj e if it is
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astabliohed that the delay in payment is attributable

to administrative lapse. The applicant retired on

31-5-93 and the Comrittee constituted to go into the

discrepancies suggested the release of OCRG in the

month of September, 1993. Keeping in view the report

and recommend-ticns of the Committee, speci-ffically

the observations that nobody is holding the charge

of property items of the stock and for the present

situation all the Principals uho hav/s served in the
V

school since 1970 are responsible^ It will be fit

and ptoper to direct the immediate release of OCRG

uith interest at 12% per annum for the period beyond

three months from the dite of retirement till the

dat a cf actual payment. Hcuever respondents may

uhthhold uptoqmaximum rf sum of Rb.3000/- uhich will

be a reasonable figure to take care of any HRA,

income tax and ot her' legit imat e djes. No interest

uill be payable on this amount of R5..3OPO/- and even

this amount of Rs.3000/— should be released uithin

a period of three months from the date of this order

and any delay beyond this uill attract an interest

of 12% upto the time the paymant of Rs.3000/- is made.

The O.A. id disposed of accordingly. There uill be

no order as to costs.

(P.T.THIRttlV/ENGHDrtfl)
r'lember (a) ,


